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live appointed by the Central Government. 
And they can get the figures from there. 
Therefore, I would urge upon you to take up 
this matter. I would Hk; my friend, Mr. Om 
Mehta, and also the leader of the House to 
take it up with the Finance Minister and see 
that immediate relief is made available. 
Otherwise, the 80,000 growers o£ coffea who 
are producing coffee and are also earning 
substantial foreign exchange, will suffer. I 
hope this matter will be looked into on top 
priority. 

MR. CHAIRMAN: Yes, Mr.'pahadia, you 
are moving. 

THE GUJARAT APPROPRIATION (NO. 
2) BILL, 1976 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA); Sir, I beg 
to wiove: 

"Thai the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the State 
of Gujarat for the services of the financial 
j«ar 197G-77, as passed by the Lok Sabha, 
be taken into consideration." 

The Bill is in respect of Supplementary 
Demands of Rs. 15.75 crores voted by the 
Lok Sabha on the 4th November, 1976, and 
an expenditure of Rs. 19.37 lakhs charged on 
the Consolidated Fund of the State of Gujarat 
for the year 1976-77. Full details of the 
provisions asked for have been given in the 
Statement of Supplementary Demands for 
Grants laid on the Table on the 3rd 
November, 1976. 

Sir, I move. 
The question was proposed. 

SHRI SANAT KUMAR RAHA (West 
Bengal): Mr. Chairman, Sir, once again the 
Gujarat Appropriation (No. 2) Bill has come 
up before us for 

 

discussion, Sir, the prolonged period of 
President's Rule in Gujarat has created a big 
question in the minds of people as to how 
long this Presidential Rule wiE continue. It 
has also been reported that in a House of 182, 
the Congress Party has a strength of 106 
members. If that ia so, the question arises; 
How long will the Presidential Rule continue 
despite sufficient strength of the Congress 
Party there? 

It has also been reported that with-in the 
last 12 months the Administrative Committee 
of Parliament met only twice, to deal with the 
situation prevailing at present in Gujarat. 

Sir, it is also a fact, as reported in the paper    
published  from    Bombay, dated 13th 
November, that a hard core leader of Jana 
Sangh and    RSS, Mr. Basantji  Thakrar,     
MLA,    who    had joined    the   Congress,   
Was   arrested under MISA, a day after the 
murder of Mr. Dhanji Bhai Kotialwala, in the 
public view,  in day-light.    This indicates that 
the Jana Sangh   and   RSS people are entering 
the Congress Party to get protection, to    play 
with    the Congress    Party    according to    
their motives.    This  type  of the  game  of 
defection, i.e. Ava Ram and Gaya Ram, is  
going on.    As the Congress Party which is the 
ruling party is responsible for the whole of the 
country as well as for Gujarat which has a 
vulnerable place in the politics of India, will 
the ruling party and the Government take these 
things into consideration seriously that the 
people of Jana Sangh and RSS are entering 
into the fold of the Congress Party?    Is this    
the    lesson that we got  from  the so-called 
total revolutionaries operating    under    the 
leadership of Mr. Jayaprakash Narain? Sir. 
this is    politics which    should be considered 
seriously.    In which direction is the 
vulnerable State of Gujarat going, in the 
matter of politics, despite tile sufficient 
strength of the Congress Party, there after this 
ghastly murder in  Porbandar,    the    birth    
place    of Mahatma Gandhi?    It    is    
surprising, amazing  and    amusing also how,    
in broad day-light, the Chairman of the 
Municipality of   Porbandar   could be 
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[Shri Sanat Kumar Raha] stabbed and 

murdered.   The big question now is whether 
the   Administration  of    Gujarat,   under    
President's rule,  is  strong enough    to face    
the challenge posed    by the     reactionary 
forces which are still there and who are 
entering the Congress fold.   Combing 
operations district by district, are going on 
there by the State Police, the Armed Reserve 
Police and the Central Reserve Police.   These 
operations have led  to the  seizure not  only  
of arms and  ammunition    but    also    
foreign-printed literature.    These things indi-
cate that Gujarat is full of conspiratorial  
elements  both  in  kind  and  in the shape of 
political leadership which is not only 
indigenous but also imported from abroad.   
Another question is, how long the Presidential 
rule will be there,  whether    these things    
can be coped with and tackled by the people's 
strength and initiative under bureaucracy and,  
if not,  whether a popular Government  will be 
formed there in place of Presidential rule. 

Sir, the Baroda dynamite case is still going 
on. Through the combing operations we came 
to know that 178 pistols scores of guns, 6,000 
cartridges, smuggled goods worth Rs. 
2,93,000— from one district—and also illicit 
liquor Worth Rs. 17,000 were seized. I do not 
know how the Administration in Gujarat 
under the President's rule is going on and 
whether the entire thing can be exposed to the 
public through a popular Government so that 
Gujarat can come under the 20-point 
programme during the emergency period and 
join the mainstream of Indian national 
democracy which we must uphold with all  
our strength. 

Sir, all these phenomena indicate that the 
situation in Gujarat is full of uncertainties. I 
do not know whether the Administration 
under the President's rule has been 
complacent or whether it is aggressive enough 
to meet the challenge of the reactionary forces 
there. I think a bureaucratic administration 
cannot cope with the situation   there.    It 
requires    people's 

involvement,   co-operation   and   initiative 
because it is a political thing and the people 
should be involved entirely to fight against the 
reactionary forces. The bureaucratic 
machinery is insignificant to face the problems  
and give solutions.   Apart from all this, there 
is the other phenomenon in Gujarat—the 
aftermath of cyclones and floods.   The 
problems involve the people who have to face 
them  and who have to have their grievances  
redressed  sufficiently. The prices   are rising.    
We all know about the high prices of 
groundnut and cotton.   How are all these 
things happening under the    President's    
Rule? Despite  the   President's    Rule    being 
there,  despite Emergency, despite the 20-point     
programme     having    been launched, I find 
no improvement there, politically,   
economically and   socially. Amongst the 
people who were arrested by the Janata Front    
Government and who are still in jails, are the 
people  from the Congress  and  the CPI. The  
administration  under  the   President's Rule is 
still not doing anything to release them from 
the jails; these people can fight the reactionary 
forces, the forces of destabilisation which are 
being supported  from  abroad. 

I do not know how far the 20-point ' 
programme has been implemented. I want to 
urge upon the Minister to state in his reply the 
achievements in Gujarat in respect of the 
implementation of the 20-point programme. 
Minimum wages to agricultural workers are 
not being given, though this is one of the most 
important' and vital points of the 20-point 
programme. If this is not implemented. I think 
the administration under the President's Rule 
in Gujarat is failing in its duty. 

Finally, I would request the Minister here to 
convey that some employees, 'temporary 
employees, under the Auditor General's office 
in Rajkot are still under suspension. Their 
cases should be considered and they should be 
reinstated in their positions. 

With these words, I support the Bill. 



9 Gujarat Appropriation           [ 15 NOV. 1976 ]      (No. 2) Bill, 1976                   10 

SHRI YOGENDRA MAKWANA 
(Gujarat): Mr. Chairman, Sir, I rise here to 
support the Gujarat Appropriation Bill and 
take this opportunity to pinpoint some 
important issues pertaining to the 
development of Gujarat. 

Sir, Gujarat is under President'3 Rule, and 
it means, in my humble opinion, under direct 
control of the Central Government. This 
means the happenings in Gujarat are taken 
by the people of Gujarat as the result of the 
acts of the Central Government. Thus, it is 
clear that the Centre will have tc tehe. due 
care of the problema and development of 
Gujarat. 

At the outset, I want to warn the 
Government that there is an impression that 
the initial impact of Emergency is slov/]y 
vanishing and the vested interests and the 
reactionaries are slowly raising their ugly 
heads in the Sstate. The tempo of implemen-
tation of the 20-point programme seems to 
be (flowing down. I would request the 
honourable Home Minister to be more 
vigilant in the matter because when the good 
effects of Emergency start vanishing and the 
tempo of implementation of the 20-point 
programme starts slowing down the 
reactionaries and the vested interests get an 
opportunity to raise their ugly heads and 
make mockery of Emergency. 

The second pcint pertains to the 
development of Gujarart. Everyone in this 
august Hou&e will join with me when I 
congratulate the Petroleum Ministry and the 
Oil and Natural Gas Commission for the 
clean and magnificent job that they have 
done in producing oil in Bombay High Area. 
Sir, from the data and facts revealed 
officially by now, it is very clear that this 
search of oil and gas in Bombay High will 
provide a unique opportunity for 
development of the Western Coast in the 
near future. It is also clear that the oil 
structures in this area  are, on the one hand, 

 nearest to the coast at Diu on th Saurashtra 
Coast and in the sout nearer to Navasheya. 
At the thir< point, the Tapti structures are 
ver; near to the Gujarat coast. This mean that 
the whole coastal area startmi from Diu to 
Bom nay can be develop ed. 

Sir, here I want to make a con crete 
suggestion on the use of thi Bombay High 
gas, as I think use o oil is already well 
looked after. H addition to the associated gas 
alread; flowing out with every barrel of oi 
produced, we have yesterday crosse' a 
production cf 15,000 barrels a da\ i and it is 
learnt that huge quantitie of natural gas is 
likely to be avail able from Bassein wells. 
Though agree that ga3 should as far as pos 
sible be U3ed for industrial purpose because 
it contains rich material like propane and 
ethane, I thin Government should give 
methane fc fertiliser and power generation i 
Gujarat. Here I would suggest pre jects like 
the fertiliser plant an the sponge iron piant 
on the Gup rat coast. I also feel that a gas-
ba3e power plant on the Saurashtra coa< 
should be considered as there is ri other 
possibility of a power plant b ing set up in 
Saurashtra. Coal trar shipment is impossible 
because < change of rail gauge at Viramgar 
and the atomic power station is ali not 
coming up in the near futur Carrying power 
from the Gujar; area to Saurashtra through 
now lines of 500 kw. or more meai huge line 
losses to the Electriai Board. I hope the 
Government wou favourably consider these 
proposj and give Gujarat its natural share. 

The second point that I want touch is 
regarding ground-nut oil. am happy that the 
hon. Shri Geor has announced a support 
price Rs. 140/- per quintal for ground-*! oil 
and has looked into the inter-? of the 
consumers. But now I am a urge upon the 
Government to crei a   buffer   stock for   the   
lean per 
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[Shri Yogendra Makwana] 
by voluntary levy and to see that 
hoarder!! of ground-nut oil do not take 
the oil out of Gujarat or hoard iti the 
godowns in the border States till the lean 
period or do not smuggle it outside India. 
If this is not checked, the benefit of 
lifting the curbs on movement will not 
go to the consumers of any State but will 
go to the hoarders. 

I also wish to bring one point to the 
notice cf the Government that in 
Saurashtra many persons are farm-ers-
cum-millers and solvent plant owners. In 
Gujarat, there is one icecream which is 
called as "3-in-l". In Saurashtra also 
there is this "3-in-1"—these farmers-
cum-millers and solvent plant owners, as 
they are described thers. They have 
played havoc with the consumers' 
interests; they use their label as per 
requirement of time and they get 
concessions. They cry in the name of the 
farmers and they get benefit as millers. 
Th^y talk in the name of the farmers and 
blame the millers. But in reality, they are 
one and the same. 

 The fourth point is about providing 
housing to the rural poor to whom we 
have given house sites. Let me inform 
this' august House that there is a great 
possibility of fulfilling this programme in 
Gujarat as Gujarat has got the structure 
of district and taluk Panchayats. If 
properly planned, we can build more than 
two lakh houses for the rural poor. The 
Baroda District Panchayat, with the 
guidance of Shri Sanat Mehta, ex-
Minister, has already taken up a 
programme of 25,000 houses. But here 
also the decision of increasing the 
amount of Rs. 150 for the development 
of house site taken by the hon. Minister 
of Works and Housing is still not im-
plemented. I hope that the Government 
will be vigilant in implementing such 
decisions in the States where power  is in 
its own  hands. 

Sir. Shri Raha just now pointed out; 
about the law and order situation in 

Gujarat. I definitely share his anxiety 
when I say that MISA is being misused 
in Gujarat. Sir, in my State if I say MISA 
means minority and minority means 
Muslims, it will not be wrong. It will not 
be out of place if I mention one telegram 
which my hon. friend, Mr. Ibrahim 
received this morning. It says: 

"Still MISA of Tadha and Manva of 
Modessa not cancelled. Please try 
immediately." 

Sir, this telegram mentions the names of 
two workers of the Congress Party who 
have worked for the Congress and who 
are peaceful citizens of this country. They 
have never committed any offence. They 
are merchants. But I do not know how 
the administration has issued warrants 
under MISA to these workers of the 
Congress. The telegram has been sent by 
Mr. Irshad Mirza, who is Vice-President 
of the Youth Congress in Gujarat. Sir, 
this is really a painful situation for all >of 
us. There are many people who are re-
quired to be arrested under MISA but are 
3till out. We cry for their arrest. But, as 
Mr. Raha rightly pointed out, because 
they have come within the Congress fold, 
nobody lays hands on them. One MLA—
I do not want to name him because the 
Home Ministry is well aware of that 
fellow—is now out. What has he done 
during the elections? He made several 
murderous attacks on the Congress 
workers. He went to the extent of 
attacking our Prime Minister in a meeting 
at Unja. It was a pre-planned attack an<j 
it was so severe that the Prime Minister 
was not able to address the meeting. 
Fortunately Mr. Madhav Sinh Solanki 
and Mr. V. C. Shukla were there and they 
protected her, and she went out of the 
dais. The wind-screen of the car was 
broken. The police report says that there 
was a plan to murder the Prime Minister. 
That fellow, who was the President of the 
Jana Sangh, is now within the Congress 
and, therefore,—I am very sorry 
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to say all these things—is now out and no 
MISA can touch that fellow. This is the 
situation regarding law and order. 

Sir, there is one Advocate-General in 
Gujarat. His name is Mr. J. M. Thakur. I do 
not know what he is doing for the Legal 
Department in the Narmada Tribunal, but he 
is given three air tickets; one for himself, one 
for his wife—I do not mind —and one for his 
dog. He travels with his dog always. He never 
comes straight to Delhi from Ahmedabad, but 
he comes via Bombay. He flies to Bombay 
from Ahmedabad, takes his wife an^ dog and 
then flies to Delhi. Why this concession is 
given to him, I do not understand. What is the 
utility of a dog in the Narmada Tribunal? 
Does this dog argue the case of Gujarat? If 
the hon. Minister gives me a reply, I will be 
very happy to hear him because the dog is al-
ways travelling with this Advocate-General of 
Gujarat. And money is wasted because there 
is nobody to check it. The administration has 
gone to dogs in the real sense of the term. I 
am very, very sorry to point this out to the 
Home Minister and the Central Government. 

Sir, the same is the case with the Gujarat 
University. The Gujarat Vi-dyapeeth, for 
which I have spoken many times in this 
House, has not improved. Even then the 
Education Ministry gives grants. Sir, the 
Vice-Chancellor of the Gujarat University has 
played havoc. Many allegations were made; 
not only allegations, but many reports are 
against him. He is the man who was 
responsible for the Nav Nirman movement in 
Gujarat. The election to the Syndicate was 
due on the 12th of this month. But he did not 
make any arrangements. Why? This was done 
deliberately because he wanted to be the 
whole and soul of the university in the 
absence of the Syndicate. Now the Vice-
Chancellor is behaving as he likes. Though 
sufficient proof is with the Government  
against him  and     though the 

Home Ministry from here has sent a directive, 
the administration of Gu-.. jarat does not 
remove the Vice-Chan-, cellor. Why, I do not 
know. Pro-* bably the Vice-Chancellor like 
the Advocate-General of Gujarat is a 
favourite of the Gujarat administration. 

One point regarding the Boards and 
Corporations of Gujarat. Many a time in the 
Gujarat consultative committee meetings and 
with our meetings with the Governor and 
officials, I have raised this point. In Gujarat 
all the Boards and Corporations—whether it 
is GSFC, GIFA, GIDS or GMDC—are 
flooded with capitalists of Gujarat. No 
common worker of Gujarat is ever placed on 
these Boards or Corporations. We see the 
same faces repeated every time whether they 
belong to Jan Sangh or Congress (O) or 
Congress (R). Whenever some party comes to 
power, they put their own men and they are 
never changed. The officers and *he 
bureaucrats have always stood by them and 
enjoyed their parties. They also do not want 
any change. How long this will continue, I do 
not know. It is very pathetic to describe these 
things here, but these are all facts. The 
capitalists and reactionaries of Gujarat have 
dominated the administration of Gujarat and 
the bureaucrats are behaving as if they are the 
Subas and Nawabs of Gujarat. In- the last 
days of Mughal empire,, the administration of 
Delhi was within the four walls of Delhi. 
Gujarat is just like the Mughal empire and 
these people are behaving as if they are 
Peshvas or Nawabs. Nobody from here is 
checking them. We the Members of 
Parliament from Gujarat or MLAs have no 
voice at all. Therefore, I have to speak all 
these things in this august House which, 
personally, I do not like. But I am helpless 
because we are under the President's rule. 

Sir, there is an urban ceiling lav which is 
being implemented in almosi all the States. 
Gujarat has an excellent system of co-
operative housing The  co-operative law of 
Gujarat ii 



 

[Shri Yogendra Makwanaj •ne of the best in 
the whole country and  we  have  an excellent  
system of •o-operative  housing.     Even   a   
small patwala in Gujarat has his own house 
under    the     co-operative   -housing scheme 
under which there are common amenities 
available to the members. The     land  belongs 
to the  cooperative housing.    The house 
belongs to the  co-operative housing.    Water 
facilities  and  drainage  are  common. But in 
Delhi there is a group housing scheme. And     
this    group     housing scheme  is   exempted  
from  the urban land ceiling law whereas in 
Gujarat it is not and the result   is the housing 
and    construction     activities in Gujarat have 
come to    a standstill. 

The primary object of the land ceiling Act 
was to get the land and to provide more 
bousing facilities to the people there. Instead 
of that, the situation now is that the housing 
and construction activities have come to a 
standstill.. .(Time bell r ings) . . .  Sir, I have 
not spoken on the Constitution (Amendment)    
Bill because... 

MR. CHAIRMAN: That is not the reason.    
You should wind up now. 

SHRI YOGENDRA MAKWANA: Sir, this 
is pertaining to my State and I am speaking for 
the first time on this in the House . . . 

MR. CHAIRMAN: You have to wind up 
your speech now. 

SHRI YOGENDRA MAKWANA: .. .and, 
therefore, I expect you to give me some more 
time. 

Sir, as I mentioned, this ceiling Act is not 
being implemented in letter and in spirit. They 
do not £ive the facilities of section 3 and 
section 4 of the Act to the co-operative hous-
ing societies and, therefore, the construction 
activities have come To a standstill, I 
approached many times the Minister of Works 
and Housing, Mr. Bhagat, and he told me that 
because the Gujarat    Government was 

not co-operating, they could not d© much. I 
have enquired from my friends in Bombay 
and I know that the same concession is given 
to the Bombay housing co-operative socie-
ties, but it is not extended to Gujarat. This is 
because of the bureaucrats only . . . 

(Time bell rings). 
MR. CHAIRMAN: The total time allotted for 
this Bill is only one hour and, therefore, you 
cannot go o* speaking.      You have to wind    
up. 
SHRI YOGENDRA MAKWANA: I am 
winding up. Sir, and I will nof take much 
time. 

Sir, I have told you about the law and order 
situation in Gujarat, about the operation of 
MISA and also about the infiltration of the 
right reactionaries who are enjoying the 
patronage of some people. They are all out 
and I again request the Home Minister and 
the Government to take some action at least 
against that one particular man who attacked 
our Prime Minister and who organised 
murderous attacks at several places and who 
committed atrocities during the elections. 

With these words. Sir, I support the      3 
Appropriation Bill.   Thank you, Sir. 
DR. M.    R. VYAS    (Maharashtra>: Sir, I 
support the Appropriation Bill. When we are 
passing this Bill, we have to be conscious of 
one fact and it is this that in view of Gujarat   
being under the Presidents Rule,     we have a 
responsibility towards that State. As Mr. 
Raha has pointed out—and it was endorsed 
by the speaker just before me— one of the 
very important factors  in Gujarat today is the 
situation in regard to the general conditions 
with reference to the MISA and the operation 
of the other laws. 

Sir, in Gujarat we have witnessed a very sad 
spectacle during the last seven years. We 
outside Gujarat have always believed that 
Gujarat being the homeland of Mahatma 
Gandhi and people like Shri Vallabhbhai 
Fa'fel, there 
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should be a kind of peace-loving forces in that 
State which      should rule the State.   But we 
were nudely shaken by the fact of the violence 
that broke out in 1969 resulting, I think, in the 
highest number of deaths in communal riots 
since  1950.^ This is      the same thing that is 
underlying     the     situation in Gujarat today 
and we should not take it easy and believe that 
everything is in order because we do not hear 
many things about what is happening on the 
surface   and   below  the  surface.    The 
difficulty that has arisen today in Gujarat is in 
my opinion, that we have an administrator  
appointed  on  behalf  of the President and I 
am confident and I feel that he is trying his 
best.   But, after all, no administrator can do 
justice to the desires and wishes of the people 
in the same manner as an elected Government 
can do.   As Mr. Raha pointed out, the 
Congress     Party has 102 or 106.    But, in my 
opinion, Sir, that is immaterial.   There is 
instability in the State   irrespective     of what 
number we attribute   to the Congress party.    
As Mr.  Makwana has  pointed out, some 
Member has joined the Congress.   How he has     
joined, I do not know. But he says that he has 
joined. I am not interested to know whether he 
belongs io the     Jana     Sangh or any other 
party.   But      the    fact remains that elements 
which have been  causing violence and     
disruptions and are devoted to  destruction    of 
democracy are raising their heads in the 
present circumstances.   My      own  
experience says, because I was observer in 
Gujarat during the last election—I had the 
opportunity  of meeting many leaders in that 
State, my     parents hail from that State and I 
speak that language and I know from my own 
experience— that everything is not rosy as it 
looks from a distance.    We     have left it to 
the Administrator,      Sir, and we have also a 
Consultative   Committee on behalf of 
Parliament. But beyond these two things, we 
have no link whatsoever with the  
administration of the State. Neither through  
the local  MLAs  nor the MPs here, nor do I 
believe on be-kalf of Parliament, which is 
supposed t» be in charge of the State, there is 

any link with the day-to-day affairs of 
the State. As a result, people who 
have been supporting the Govern 
ment—I am not interested whether 
they support this party or that party— 
but people who have been loyal, people 
who have been in the forefront for 
working for good causes, people who 
have been associated with local pan- 
chayats, people who have been doing 
excellent work—they have been arrest 
ed under the MISA. And I find from 
my own experience that there is no 
remedy whatsoever against such bad 
arrests and mala fide arrests. What 
happens is that we complain. We 
send it to the Ministry of Home Affairs. 
They forward it to the'local adminis 
tration. But what is local administra 
tion?, They are the same people who 
sit in judgment on their own actions, 
and ____ 

SHRI OM PRAKASH TYAGI (Uttar 
Pradesh); Thank you very much. 

DR. M. R. VYAS: And the person who has 
charge-sheeted or arrested a person, he sits in 
judgment and writes back that these are the 
causes for which we have arrested this and 
that person. This is very unfortunate, because 
the elements which are threatening the 
instability of Gujarat are the elements behind 
influencing the local administration to arrest 
those very persons who are working in sup-
port of the 20-point programme. And which 
are these elements? We have seen in the past 
that Gujarat has a very strong lobby of middle 
class businessmen and people who have been 
associated with activities like smuggling. 
Gujarat has a very big coastline, and to stop 
smuggling is difficult. But if you allow 
smugglers to have influence in the 
administration of the State, it is a danger for 
the whole country, because smugglers have no 
identification, they have no particular love for 
any item; they may smuggle arms, they may 
smuggle our food; they have no responsibility 
to the people and to the progress of the 
country. 

Therefore, Sir, I would like to request on 
this occasion, while we pass 
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[Shri M. R. Vyas] this Appropriation 
Bill and we sanction the money, that we 
should devote more attention and some 
sort of permanent committee should be 
attached to see to the functioning of State, 
as long as the elected government is not 
set up. That Committee should have the 
right of access to any power in the 
administration of the State. Since we have 
not dissolved the Assembly, it is all the 
more partinent that Parliament should 
have a greater say in the functioning of 
the Gujarat administration. 

With these words, Sir, I support the 
Bill. 
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MR. CHAIRMAN: No. 

SHRI HARISINH BHAGUBAVA 
MAHIDA (Gujarat): Mr. Chairman, Sir, I rise 
to support the Gujarat Appropriation Bill and 
take this opportunity to submit a few 
suggestions and express my feelings over 
certain matters of a very important nature. 

Sir, this House very well knows that 
Gujarat is under the President's rule and the 
Assembly has been kept under suspended 
animation. Sir, the President's rule was 
proclaimed in the first instance on the 12th 
March, 1976 and it was hoped that the 
political situation in the State would stabilise 
during the short spell of six r* months 
President's rule. But, unfortunately, it is said 
that that hope has not materialised so as to 
ensure the formation of a stable Ministry. 
Hence a Resolution to extend the President's 
rule for a further period of six months was 
moved and passed by Parliament in August 
last with a view to maintain the tempo and 
speed of developmental and welfare measures 
in <he State for some time more. The 
Government of Gujarat, particularly the 
Advisers, the Chief Secretary and some top-
ranking officers did make efforts to stabilise 
the political situation and they did try to check 
the subversive activities by the forces of 
disruption and de- —^ stablisation. They are 
said to have created an atmosphere in which 
the 20-point programme can be implemented 
effectively. Steps have been taken to gear up 
the administrative machinery.   Efforts were   
made to take the 

 

 

 

(Interruptions)
MR. CHAIRMAN: You cannot finish all 

that you have written.
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State to a level of greater discipline 
dynamism, purposeful and progressive work. 
Though all these efforts are said to have been 
made but with what effect? Sir, all these 
efforts have led to no significant result. Why? 
Sir, without going into the details of each of 
the above mentioned aspects, I would only 
say that there is a vast gap between what is 
said to have been done 
12 Nonw an(1 what *s actually done. I do not 
mean to say that the Gujarat Government has 
done nothing. But, I am sorry to say that 
whatever is done; is done in such a fashion 
that people do not feel that it |       is done. 

Sir, in short,      the    objective with which the 
President's rule was extended, is not achieved 
and the hope with which it was done, is not 
materialised even today.   Sir, the     law and 
order situation prevailing     in     the State is 
very well known to our hon. Minister, Shri Om 
Mehta.   He     is all the while vigilant and is 
actively worrying about the State.   So, I will 
not enter into the details.   Sir,  disruptive 
forces  in   the State have become active again. 
Those who are detained under MISA are orga-
nising classes in the jail and are keep-»      ing 
the tempo of conducting objectionable 
activities alive in the State through their 
relatives, friends and fellow travellers who are 
regularly and repeatedly visiting the detenus in 
the jail. Even the objectionable     letters 
written and posted   through   the   jail 
authorities are not      censored.    Illegal      
publications which indulge in printing 
objectionable matters and propaganda 
prejudicial to the interest of the nation, are not 
yet stopped. 

Sir, Gujarat was ' and ' is yet the operational 
centre of the reactionary forces. These forces 
are today given shelter by certain elements in 
the ad-m ministration who did not behave in 
the past and are not behaving today. Sir, 
disruptive forces and certain elements in the 
Government service who are working hand in 
glove with each other, are quietly and cleverly 
conspiring to vitiate the    healthy    atmos- 

phere created     by     emergency.   
underground  political activities wl were    
going    on    at    the    time the    Morcha    
Government,    are kept  alive    and    are    
going    on. the drive to weed out    
inefficient corrupt  officials  from  the  
public vice is said to have     been intensi 
But, is there any     drive to weed those 
Government      servants who directly and 
indirectly involved or in league with anti-
national elem officials who are   class-
conscious, are, all the while, sitting     in 
th< ministration    furstrating      the  ii 
mentation of the programme and v ing 
the effect of emergency, know and  
intentionally?   Who    will them out.   
Who will curb them? will set them right? 

Sir,  this  august House has e ed the 
extension of the present t< Lok Sabha for 
another year.   W is because there is yet 
an imp< need  for  continuing  vigilance  
i the forces of disruption and de sation in 
the country.   Sir, if the condition 
prevailing in the ( ruled by a popular 
government by an unchallengeable 
powerful like  Shrimati  Indira Gandhi, v 
talk of Gujarat where there is n lar   
government   and where the crats who are 
hand in glove v reactionary    forces,    
who have sympathy for the political dete 
who were and today are the sy sers of the 
leaders of Janta Fro would control them. 
Sir, it lg take effective measures politic 
ministratively   and   in   the   { sphere, to 
revive the democrat Gujarat. Sir, the 
public sentin having  a popular  
govemmen State are becoming stronger a 
ger day by day.   Under     th< stances, 
any delay in doing prove disastrous.    
Before the turns from bad to worse. I 1 
quest  the  honourable  Prime through 
Shri Om Mehta to s popular government      
is forr Once it is formed, I am sur will be 
able to disturb the s am sure the popular 
goverr 
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[Shri Harisinh Bhagubava Mahida] tave no 
stone unturned in satisfying le people, by 
giving the people all the ains effected by 
emergency  and  im- lementing the  20-
point  revolutionary rogramme 
successfully.     Sir,  I have ith in the 
Central Government that ey would resolve 
to usher in apopolar inistry in Gujarat very 
soon. I also pe that they would frustrate the 
ef- rts of those who are bent upon sub- rting 
the effect of the    Emergency, iating the 
effective implementation of i twenty-point 
economic programme i damaging the 
charismatic image of f leader, Shrimati 
Indira Gandhi. 
>nly one more   point.   The dispute regard 
to the sharing of the waters the Narmada 
river, which is inter-te in character,     has 
been pending the last  so many years.    
Sincere rts were made to resolve this dis-; 
amicably by negotiations through good 
offices of our Prime Minister imati Indira 
Gandhi.   But unfortu->ly, the Opposition 
parties like the gress (O) including the Janta 
Front ies, created such an unhealthy at-
phere that P.M. got   out of it and matter 
was referred to the Tribu-Adjudication 
proceedings are still inuing.   I do not know 
how many s it will take to resolve this dis-
The  entire      responsibility  for delay and 
the consequent unima-)le damage to the    
nation, parti-ly to     Gujarat,     rests upon 
the rs of the     Janata Front.   How-I would 
request the Government ; that this dispute is 
resolved as as possible so that the utilisation 
i Narmada waters     is no longer ip.   I 
would     request the States ned to co-
operate with the Tribu-arriving at     a   
decision at the t.   But Sir, I am happy to 
note 1 the     meantime,     it has been i, at 
the instance     of the hon. 'T of Agriculture 
and Irrigation, truct some projects in the 
Nar-basin.    Accordingly     Gujarat > ahead 
with the construction of Heran, Rami  and 
Sukhi pro-iowever,     all     these projects, 
me, have not been taken up by arat 
Government.   I would re- 

quest tne Central Government to see that they 
are taken up immediately so that this would 
benefit the area which is quite backward 
consisting mostly of scheduled tribe people. 

Sir, in certain parts of the scarcity affected 
districts of the State, farmers have been put to 
great hardships, due to the instructions of the 
State Government to adopt coercive measures 
to recover the revenue dues accrued in the 
past scarcity years. There are areas where 
people have suffered continuously for the last 
four or five years due to scarcity conditions. 
They have lost everything during these hard 
days. This year also, unfortunately, due to 
very heavy rains, they have not been able to 
cultivate or sow their lands. They are not able 
to pay even the interest on the loan which they 
have taken from the co-operative societies. 
Under the circumstances, how would they be 
able to pay the revenue dues of the past years? 
I would request the Central Government to 
advise the State Government to postpond, in 
such areas, the recovery of the past dues for 
three years and, thereafter, recover the dues 
by ten yearly instalments. 

MR. CHAIRMAN: Shri Jagannath Pahadia 
may reply. 

 
(Interruptions) 

SHRI OM PRAKASH TYAGI: He is hired 
by the Ministry. 

SHRI JAGANNATH PAHADIA: I am not 
hired. I am a member of the Government. 
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SHRI MOHAMMAD YUNUS SA-LEEM 
(Andhra Pradesh); All of them have gone 
abroad, the Minister and the Deputy Minister, 
both. 

(inierrupuuns) 

SHRI MOHAMMAD YUNUS SA-LEEM; 
Sir, is it not fair on the part of the Finance 
Ministry to fix the programme of the 
Ministers in such a way that when, the 
Parliament is in session none of them is 
present in the House? I have no objection to 
the reply being given by my learned friend 
Mr. Palladia but many questions could be 
raised in this House which are particularly 
concerning the Finance Ministry, and it will 
be very embarrassing for my learned friend to 
reply to all such complicated questions. Sir, it 
is for you to look after the interests of this 
House because, after all, this House deserves 
some consideration. 

MR. CHAIRMAN: They did not know that 
we are to sit today. 

SHRI MOHAMMAD YUNUS SA-LEEM: 
The Minister should have changed his 
programme. He should have given priority to 
Parliament work rather than proceed abroad 
on a business trip. 

MR. CHAIRMAN; It makes no difference. 
SHRI MOHAMMAD YUNUS SA-

TLEEM-   It makes a lot of difference. 

 

 
SHRI MOHAMMAD YUNUS SA-LEEM: 

There are precedents when even the Prime 
Minister has changed her programme and 
only on account of Parliament. There are 
precedents when such a situation arose, when 
the period of the Parliament Session was 
extended and the Prime Minister changed her 
programme. 

 
SHRI MOHAMMAD YUNUS SA-LEEM:  

There we have no objection. 
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MR. CHAIRMAN: No further discussion, 

please. He has written to me and :I have 
allowed him. Let him speak because it is the 
responsibility of one of the Ministers. Nobody 
can say that such and such Minister should 
only reply. The practice is that the Minister 
pertaining to that Ministry should reply and 
we will keep a note of that. 
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SHRI SANAT KUMAR   RAHA: Mr. 
Om Mehta should reply. 

MR. CHAIRMAN: But he has repli-*d to 
all the points. 

SHRI SANAT KUMAR RAHA: Mr. Om 
Mehta should clarify the position in regard to 
the President's Rule there. 

SHRI YOGENDRA MAKWANA; Sir, 
one issue I raised was about the Advocate-
General's dog, whether this dog ;a!so carries 
out the essential duty of arguing the case of 
Gujarat. Why is money spent on the air 
travel of this dog while the Advocate-Gene-
ral travels from Ahmedabacl to Bombay and 
from Bombay to Delhi? And two suites in 
Ashoka Hotel are permanently reserved for 
this Advocate-General. 

MR. CHAIRMAN: Now, he has ex-
plained sufficiently. They will find out. 

SHRI YOGENDRA MAKWANA: This 
is a question involving money and in an 
Appropriation Bill it is quite .appropriate to 
raise it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
OM MEHTA): Sir, I am sorry that I was not 
here to listen to the debate; otherwise, I 
would have replied to all the points myself. 

MR. CHAIRMAN: But he has replied. 

SHRI OM MEHTA; It is the duty of any 
Minister on behalf of the Government to 
reply to the points which have been raised. I 
am thankful to Mr. Pahadia for the eloquent 
way in which he has replied to almost all the 
points which were raised. About the murder 
case. I would say that it is unfortunate that 
after the Baroda Dynamite case, this murder 
took place there, and that also in broad day-
light. The police is vigorously investigating 
the whole thing. Already five persons have 
been arrested. We do not know whether one 
of them is the murderer or not, because that 
will be known only after the final results of 
the investigations. But I assure the House 
that we will try our best to find out the 
murderer. And those activities, whether 
underground or overground, are going on in 
Gujarat, they are taking place there. 
Clandestine distribution of literature is also 
there. We know about it. We wanted some 
relaxation should be there and some people 
who were earlier i arrested were also 
released. In spite ! of that, we found that this 
was not taken in the good spirit. Price rise 
was one of the main reasons, due to which 
on the Deepavali day not a single drop of 
ground-nut oil was available because 
hoarding was there. I am glad to say that the 
administration took firm steps and conducted 
a lot of raids. About 4511 raids have been 
carried out since the President's rule was 
promulgated and also 336 arrests have been 
made; also 442 prosecutions and 47 de-
tentions under the MISA have been made. It 
is only to see that the anti-social elements 
which are there and which want to raise their 
ugly heads do not i raise them and play 
havoc with price !    and other things. 
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[Shri Om Mehta] 
About the implementation of the 20-point 
programme, we are doing our best, 
particularly in regard to the distribution of 
house sites and other things. I assure the 
House that at the proper time, whenever the 
Government thinks it proper, there will be 
popular rule there; we will not delay it for a 
single day. 

SHRI YOGENDRA MAKWANA: In 
regard to the Vice-Chanceller 

MR. CHAIRMAN: You will get your 

information   regarding   the     dog.     He has 

replied. The question is: 
"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the State 
of Gujarat for the services of the financial 
year 1976-77, as passed by the Lok Sabha, be 
taken into consideration." The motion was 
adopted. 

MR. CHAIRMAN; We shall now take up 
clause-by-elause consideration of the Bill. 

Clauses  2  and  3 and  the Schedule were 
added, to the Bill. 

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 

SHRI JAGANNATH PAHADIA: Sir, I 
move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE   PONDICHERRY   APPROPRIA-
TION (NO. 4) BILL, 1976 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA); Sir, I 
moved: 

"That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund of 
the Union territory of Pondicherry for the 
services of the financial year 1976-77, as 
passed by the Lok Sabha, be taken into 
consideration." 

The Bill is in respect of Supplementary 
Demands of Rs. 14,000 charged on the 
Consolidated Fund of the Union territory of 
Pondicherry for the year 1976-77. Full 
details have been given in the statement of 
the Supplementary Demands laid on the 
Table of the House on the 3rd November, 
1976. 

The question was proposed. 
MR. CHAIRMAN: Nobody speaking? 

Then, the question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund of 
the Union territory of Pondicrerry for the 
services of the financial year 1976-77, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was  adopted. 

MR. CHAIRMAN: We shall now take up 
clause-by-clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JAGANNATH PAHADIA: I 
move: 

"That the Bill be returned." 
The question was put and the motion 

I     was adopted. 


